1N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BRNCH

AT HYDERAEBAD
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0.a.53/97. S Dt.of Decision_;_17-09-98.
1. Y.Madhusucdhan Rao
2. P.Srinivas
3. P.Suvarchala Sasikiran
4, G.Md,Igbal .
5. Sk.,Ghouse ahamed . Applicants,
Ve

1, The Uniocn of India, rep. by the Secretary,
to the Govt.of Incéie, Pept.of Telecommunicaticon,
New Delhi,

2. The Chief General Manager, Telecommunication,
AP Ciicle, Hyderabad,

3. The General Manager, Telecom District, Hyderabad.
' . « Relspondents.

Counsel fcor the applicants s Mr.K.Venkateswara Rao
Counsel for the respondents s Mr.V,Rajeswara R&0,Addl.CCGLC,
CCRAMS -

THE HON'BLE SHRI R.RANCARAJAN 3 MEMBER (ADMN.)

THE HCKN'BLE SHRI B,S,JAI PARAMESHWAR : MEMBER (JUDL.)
: & i de ke ok

CREER

ORAL ORDER (PER HON'BLE SHRI 2. RANGARAJAN : MEMBER (ADMN.}

Heard Mr,K.Venkateswara Rao, learned counsel far the

Vi -
applicants and r.V.,Rajeswara Rao, learned counsel for |the

respendents,
2. There are 5 applicants in this OA. They are‘? chnicians

with three years Diploma or Degree from 1-1-86, They gre now working

as TTAs. They pray for the scale ¢f pay of rs.1400-2300/- w,e.f.,

- 3. The 0A is covered by the judgement of this Tribunal in
OA, 699/96 and OA,50/97 disposed of to-day., The same cobservation

holds good ir this OA also,
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‘Ff,,—”’MEMBER JUDL. } MEMBER{ ADMN, )

Dated : The 17th_Sept. 1998. N
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4, The OA is disposed of. Ko costs,
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Cepy tos~

1¢ Tbe'Scratary to the Govty! of India, Dept. of Telecemmuynicatiens,
New Delhi, , ‘ o

2i The Chief Genaral Manager, Telsecommunicetiens, AJPiCircle, Hyderabadi

3+ The Ganarél Managar, Telacom District, Hydsrabads !
Cne cepy tﬁ Mr'd Kivenkatesvara Reo, Adwocate, CAT., Hyéé

4 One coepy te mry V Ryonan oc AQdIBCOSC., CAT., Hyds
6, One cepy te DURI(A), CAT., Hyd<
7% ©One duplicate copys

ary
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD

i.aNo. 28 oF 1993 |

04A,S,R,Noé W\Q g oF 1996

Between:-

1., Y.Madhusudhan Rao.

2e PeSrinivas,

3, P.,Suvarchala Sasikiran,
4, G.,Md,Igbal,

5. 8k.CGhouse Ahamed, ' s . APPLICANTS
And - '

1. Union of India, rep., by the Secretary
to the Government of India, Department
of Telecommunication, NewDelhi,

2, The Chief General h'anagér, Telecommunica-
tion, A,PiCircle, Hyderabad,

3; The General ™anager, Telecom District,

Hyderabad, - o - RESPONDENTS

BRIEF FACTS OF THE CASE:- .

1, We are the 5 applicants herein and as s
acquainted with the facts of the case,

2. - We submit that we are all working as %,

Department of Telecommunications. ‘he relief soug

uch we are wel

\
T.As, in the

ht for is samcmms

The cause of action is one and the same and respo#)dents are S aiimm

RELIEF:~ It is therefore prayed -that this Hon'bl
be pleased to permit us to file single 0.A, on"be
of us and pass such other order or orders as thig

e Tribunal mMajum
half of all
Hon'tle

Tribunal may deem £it and proper in the circumstances of the

case,
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We, the undersigned-S'appliCants,'do h%reby solemnly
and sincerely affirm . that the contents in the apove paras
are true to our personal knowledge and legal advice from our o—

sel & we have not suppressed any material facts,

Hyderabad, ; .
Dated : (0 (ggégﬁﬂiL‘r
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\C:VQ\A ) B Signggure of'the Applicants

Counsel for applicants."
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Mr, %.Vepkateswqra Rao.l
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' Coun§el for the Applj.canté. )




- - e wz/ORIGINAL |
M.A._38/97_inO.A.SR. 4198/96. . o - 3

10-01-97. : - S . immlxﬁaammzsrmmvm TRIh\mu
REES . : . L .l_).ul.x .3;_D B“ \TC‘-I .o :
Heard Mr.K.Venkateswara Rao , - que m IBLECQM “

for the applicants and Mr.V.Raj'es‘-—

wara Rao for the reSpoﬁdents. ' . --M.A.Noi ; 38' )-.194}
The MA iS not opposed. Under the

circumstances referred to, the MA is | %{ ,

allowed as praved for. Register the O.A.N04 Q_lg l 1996

CA.,

MA is ordered accordingly.
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Sr. Addl. Standing Counsel for
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